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1. Grievance of the petitioner is that though the petitioner is working as daily
wager before 31.12.1997, but the petitioner's case is not being considered for his
regularization in accordance with the circular of the State Government dated
5-3-2008.

2. In reply to above, State counsel submits that if the petitioner files fresh
representation along with copy of the petition, the same shall be considered in
accordance with law.

3. In view of the above, the writ petition stands disposed of. If the petitioner files
fresh representation along with copy of the petition, then competent authority of
the respondent authorities are directed to consider and decide the petitioner's
case for regularization strictly in accordance with State Government's circular
dated 5-3-2008 issued in compliance of the decision of the Supreme Court in
Secretary, State of Karnataka and Others v. Umadevi (3) and Othersl, and also
considering the subsequent circulars issued by the State Government in this
regard on its own merits and in accordance with law, as early as possible,
preferably, within a period of six months from the date of receipt of
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representation.

4. It is made clear that this Court has not expressed any opinion on the merits of
the case and the respondent authorities shall decide the representation, on its
own merits, strictly in accordance with law, without treating any observation
made in this order, as opinion on the merits of the case.
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